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less to the same age group, there ia 
very little wastage in permanent ap-
pointments.

(e) No. Provision exists for count-
ing a portion of the pay drawn in offi-
ciating appointments also for the pur-
pose of pension subject to certain con-
ditions.

(i) Does not arise.
Shrimati Sncheta Kripalani: May I 

know whether it is a fact that the 
Government’s orders in respect of 80 
per cent, confirmation of civilian em-
ployees have not been implemented by 
the ordnance factories?

Shri Raghuramaiah: The decision
was only to confirm 40 per cent. of 
the strength on 1st April, 1952, in the 
ease of ordnance employees.

Shri S. M. Banerjee: It was 40 per 
cent, in the case of industrial em-
ployees. and 80 per cent, in the case 
o f non-industrial employees.

S h ri Raghoram &iah: The informa-
tion of my hon. friend is wrong. It 
is 40 per cent, in either case.

Shri S. M. Banerjee: May I know
whether workers who have put in 
ten years service have been confirm-
ed?

Shri Raghuramaiah: Whoever has 
become eligible for confirmation with-
in the 40 per cent, permanent posts 
has been confirmed; whoever has not 
come within that has not been or is 
being confirmed.

Shn S. M. Banerjee: May I know 
the total number of employees con-
firmed in the industrial and non-indus-
trial posts?

8hrl Raghuramaiah: I have not
got the information off hand.

WRITTEN ANSWERS TO QUES-
TIONS 

Government Publications
*1M7. 8hri Arjun Singh Bhadauraia:
Will the Minister of Scientific 

Research and Cultural Affairs be 
pleased to state:

(a) whether it is a fact'that material 
published in Government publications

of periodicals is allowed to be repro-
duced by any newspaper or journal 
without permission or without any 
payment; and

(b) whether it is also a fact that 
some of the material published in Gov-
ernment journals is later on published 
in book form without any additional 
payment to the authors?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) Except for certain
types of material specified in Section 
52 of the Copyright Act, 1957, the re-
production by non-Government agen-
cies of material contained in Govern-
ment publications requires the prior 
permission of Government. No
payment is usually asked for the grant 
of such permission; but in special cases 
a nominal royalty is charged.

(b) Yes, Sir.
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Mon aments in Assam
2888. 8hr! Bhag&vaU: Will the Minis 

ter of Scientific Research and Cnltaral 
Affairs be pleased to state the amount




